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pUl'J)08<!s from the Rourkela Steel 
Plant. 

SJm S. C. Samanta: May I know 
.... hether the Visakhapatnam shipyard 
.... ill be expanded for this purpose or 
any arrangement will be made at the 
lOeCOnd shipyard at eochin? 

S/arl BaJ Bahadur: It is evident tha t 
the optimum capacity at the Viz., 
shipyard has got to be achieved, and 
apart from the second shipyard that 
has to be set up, it is nece",ary to 
create a quantum of demand in the 
country which will enable us to pro· 
duce the required equipment on an 
economic basis. 

Keys for Ballwa,. Sleepen 

+ r Sbrl A. K. Gopalan: 
01 •• -( Sbrl S. M. Banerjee: 

L Sbri V. P. Na,..r: 

Will the Minister of RaUways be 
pleued to refer to the reply ,iven to 
Starred Question No. 1104·A on the 
lllst December, 1959, re,arding the 
iupply of keys for Railway sleepers 
by a Kanpur IIrm and ltat!!! 

(a) whether information ha< since 
bH!n collected; and 

(b) if so, the details thereof? 

TIle Depot,. MlDlster of Railways 
(SbrI llbahDa ..... Khan): (a) Yes, 
SIr. 

(b) Following are thv replies to 
parts (a) to (f) of Question No. 1104· 
A of 21st December, 1959. 

(a) Steel keys for sleeper. have 
been and are belD, supplied 
by two firms in Kanpur 
against contrad. placed by 
tho D.G.S.D. 

(b) Some ~  WITt' OYl':!rsizt'd 
but were within the permissi· 
ble limits of tolerance accord· 
Ing to the specification. 

tr) and (d). There is no info,· 
mation available 1.0 tndicate 
that a complaInt ~~  made 

by the Railway direct to the 
firm, nor of any acceptance 
on their part to take back the 
keys. The contract WKS bet· 
ween the D.G.S. &< D. and 
the Supplier; the Northern 
Railway, therefore, pointed 
out to the D.G.S. & D. In 
May, 1956 that some keys 
supplied by MIs. Slnllh Enli. 
neerinll Works Ltd., Kanpur, 
against the order placed by 
D.G.S. &< D.'s on this firm in 
September, 1945, were over-
sized. The D.G.S. & D., after 
making a check, found that 
the size of the key. was 
within the permissIble limIts 
of tolerance given In the 
Bpeciflcation and informed the 
Northern Railway according· 
ly in September, 1956. The 
keys were then accepted by 
the Northern Railway and tb.· 
case finally dOled In Novem· 
ber, 1~  

(e) Doe. not arise. 

(t) There are two ftnna in Kanpur 
who are Bupplyln, keys to the Rail. 
ways. The value of contracts placed 
on these two IInna by the D.G.S. &< D. 
during different yean Is u tol1o...-o:-

(i) MI •. Singh Engineering Wurb Ltd., 
Kanpur: 

RI. 
lH,?o,8cxl 

19~7  7 ~  

1958'59 18,02.080 

Iii) MI.. Kanpur Rolling Mill. Ltd .. 
Kanpur: 

1957"58 .,60,937 

1915'S9 17.97,,76 

Sbri A. K. GopaIaD: MIIy 1 know 
what contracts were giveD to the 
tame fIrm-MeBSrs Sinllh Engtneerinl 
Workl'-during 1~9  and for 11160-
61' 

Sbri 8babD&wu ........ : ,." 1 IBid, 
lhe contracl wu given by another 
MiniJltry. The orden are placed b7 
the Dir!'ctor-Genoral of Buppll ... ~ 
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Disposals. I am not aware of what 
they did and what they did not do. 
We are only the Ministry to whom 
the goods are supplied. We do not go 
into the question of placing order! 
which is done by others. 

8brl A. K. Oopalan: Apart from 
the experts from the D.G.S. & D., 
may I knaw who inspected the keys 
and what was the report made by 
them? 

8br1 Sbabnawaz Khan: Of course, 
we use the keys, and we rpported 
to the D.G.S. & D. that we thought 
that there might be some detects in 
the keys The D.G.S. & D. then held 
another thorough check and this I. 
what he said: 

"No doubt, some keys have 
been found to be somewhat over-
sized by 1/32" part ot an inch. 
But, as you are aware, the differ-
ence is not beyond the permissi-
ble tolerance limits. Under the 
circumstances. it is requested that 
the keys in question may ~ 

be accepted." 

This is what the Director-General of 
Supplies and Disposals said to the 
railways, and under his advice Wl' ac-
cepted them and we used the rl.cys. 
And to this day, they are being used 
and there has been no untoward inci-
dent. 

Sbri A. K. Gopalan: My question 
was, apart from the Director-General, 
whether anybody inspected the key,. 

Sbrl Sbahn&waz Khan: All the 
people who use the keys sec them 
every day. The supervisory statt also 
inspt.>Ct them frequently. The people 
who inspt"ct the track every day ~~  
them. 

SbrI S. M, Baaerjee: The hon. 
Minister quoted what the D.G.S. 4< D 
had said. I do not want to repeat 
that sentence. But eVE'n after that. 
the General Manager, ~  
Northern Railway, ~  a. follows: 

"It io hoped that in futur< tl", 
~ permitted in the .tand-

ard drawings would only guide 
the inspecting officer". 

take it that the tolerance "Mdt 
waa said to be permissible wu lOOt 
actually permissible. If so, "bat 
action haa been taken on the note 
submitted by the General Manager, 
Engineering, Northern Railway? 

Sbri Sbabnawaz Khan: The pre-
sumption of the han. Member i. quite 
wrong. The permissible tolerance Is 
given, and the keys were within the 
permissible tolerance limit-l/32 part 
of an inch. If anything, it was on 
the thicker side.,You will appreciate 
that no firm would like to use more 
metal than is entirely necessary_ They 
would not like to use on the key 
more metal than necessary, bP.cau!K" 
they would incur losses. 

Mr, Speaker: The han. Member 
does not pose himself to be an expert. 
Is it or is it not correct to say that 
the General Manager, Engineering, 
was right when he said that the toler-
ance level is too much and that care 
should be taken to see that so much 
tolerance must be there and so on. 
U it is so, it is a question as to whe-
ther any expert in the railways con-
.idered that opinion or riot. That is 
the point of the hOn. Member. 

Shrl Shabnawaz Khan: It may be 
a rna tter of. opinion. 

Mr. Speaker: Did he or did he 110t 
say so? The hon. ~  want-; to 
know ",,<'hethel" it is a tact that til..' 
General Manager, Engineering, said 
in the report that the tolerance level 
was too much and So on. 

Tbe MIDloter 01 BaJlwa7S (SbrI 
Sadly .. Bam): I have not seell it. 
But if it is a facl, then it is • question 
of revi.ing the speci1lcation. U the eJ:-
perts so decide, that the present 
ipecification all..... too much toler-
anee, they ",ill have to revise the 
specification and necessary action will 
be taken. 

Sbri S. M. Baa_jee: You ",member. 
Sir, that the hon. Deputy Minister 
was explaining this matter In tho 

~ on th,. last oce •• ion in the 
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course of which he said that the ques-
tion w.. "whether the keys should 
be hit with a seven pound hamnler 
or a four pound hammer and 80 "n-
minor thines". Then, you. in your 
,"sdom said: 

UNo body is interested in those 
details, whether it is hit by a big 
hammer or small hammer. Sut 
have the keys fallen out or not?" 

Shri Shahnawaz Khan replied: 

"Some havt faUen. Wben 
there are millions and millions of 
keys, some are bound to faU". 

My submission is because of the 
difference in the tolerance levels, and 
the looseness of the keys, the track 
on wltich these are laid will become 
unsafe. I want w know whetber 
this matter was investigated by the 
vigilance department or any expert. 

Shri Shalmawu KhaD: It was 
thoroughly investigated and for the 
last six years the key. bave been 
there. There has been no accident 
as a result of the use of these keys. 
I submit that we are trying to attach 
more importance to this queltion then 
it deserves. 

Sbri V. P. NaJar: In answer to a 
previous question, the hon. Minister 
stated that when the sleepers were 
laid on the track, it was found that 
the Krys, because of vibration, some-

~ f .. 11 down. I want to kHOW 
the total quant!ty and the weigh. ,.f 
such keys that have faUen down. 
May J also know whether tbe entire 
supplie. made are ebecked and eertI-
Hed to be of the required specification 
by the D.G.S. & D.? The hon. Minis· 
ter said that they were replaced. J 
want to know to what extent the re-
placement ...... made. (1nUn'vp-
timu.) 

8brl Jqlln .. BaIIl: I would like to 
explain the ,eneral question about 
contracts. There are certain items 
for which orders are placed by the 
railways themselves. There arc a 
very limited number of such item._ 
For a I.ree number of requiremeonh 

of railway equipment and stores, ir\ 
dents are placed on the D.G.S. & r. 
They place the eontraeta with Ihe 
parties whom they think to be eftI-
cient or proper parties. The Inspec-
tion is done by the agency of the 
D.G.S. & D. They Inspect the goods 
supplied. They certify that they are 
fit and according to the specification 
and then they are accepted by the 
railways. Whetber they inspected. 
every key that was supplied by the 
party, is too much for me to say. 
They bad a sample test chedtlnll and 
they certi1\ed that the keys were or· 
cording to the lP"Ciftcation. 

80me Bon. Memben ro.'-
Mr. 8peaker: I have allowed • 

number of supplementarils. Ne,,! 
question. 

Rice IIIIJa III Aadhra Pradeab 

·1461. Bbri KhIm.II: Will tbe MInlB-
ter of Poo4 Uld Aerlealtare be pleued 
to state: 

(a) wbether a purchue-tax of four 
naye paise per rupee is to be paid by 
the millers In Andhra Pradesh on 
paddy supplied to the Central Gov-
ernment under the Essential Com-
modities Act; 

(b) whether a refund of one naya 
paisa is allowed on ri.e cormuned 
tVititin the State; 

(c) wbether any representation was 
made by the milJcI'!i or MY other 
I ~  party t.o the Union Govern-
ment to the effect that since the pro-
curement prices .. ere fb:ed ,.. hen the 
purchase-tax "'as at three naye palae, 
there should be a refund of one naya 
paisa in the case of rice Bupplied to 
the Central Government al..,; and 

(d) it so, the> 8C'tion tak£"n in thiS 
~  

TIle J)el*ly lIIlaMtu ." F_ .... 
AcrIealtue (8IIrI A. II. 'I'boIu): 
(a) A purchue tax of four naya palM 
per rupee is payable on the first pur-
chasp of paddy made In Andbra Pra-
desh and no! ecmlumf'd within thl! 
.tate. 




